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Ld. Counsel for the pa.ties have point€d out tiat poceedings for winding up and
related applications are pending b€for€ the Honlrte High Court of Deth and the matter
is now fixed for 260 Cktober, 2016. Accordingl, a joinr requ€st has be€n made for
clererring tne odels in the pres€nt proceedings.

2. In view of the above, the heainq is defened to 15.11.2016.
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